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• arureT it' (44: ~ ~ ~ I 
SHRI NIREN GHOSH (Dum Dum: 

I want to make 'a submission to your 
Honour .... 

SHRI SOMNATH CHATTERJEE 
(Jadavpur): Very polite Sir. 

MR. SPEAKER: Yes, today he is 
very polite. 

SHRI NIREN GHOSH: I have been 
feeling for a pretty long time that the 
other House is being able to "et im-
portant issues taken up in a big way 

and our 
that .... 

House is not able to do 

MR. SPEAKER: Why not? I do not 
agree. We have taken up more cor-
rectly. 

SHRI NIREN GHOSH: No, no. Let 
me put it together. 

MR. SPEAKER: We are not going 
to suppress. Under the rules I am not 
going to suppress any discussion in 
the House. I am going to uphold the 
dignity and the freedom of this 
House- to whatever extent it may 
be possible. 

SHRI NIREN GHOSH: In response 
to my privilege motion against Minis-
ter for Agri'Cul ture you directed that 
it should be Ibrought under direction 
115. I have made a submission to 
you. I seek your direction as to when 
it will be taken up. 

MR. SPEAKER: Yes, we will take 
it up. 

SHRI RAJESH PILOT (Bharat-
pur): With your permission. Sir, it 
you kindly permit me three minutes, 
I will put the facts regarding the 
Baghpat incident. 

MR. S,PEAKER: No, please. When 
it comes up, you may put them up_ 
The inquiry is on. I have talked to 
the Ministry. Let the Ministry come 
first. 
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MR. SPEAKER: You have to give 
it in writing. The Health Ministry 
should take note of this. This is very 
serious. But you must give under 
writing a notice to me. I have asked 
the Ministry to take note of it ..... . 
Yes, you are right. 
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MR. SPEAKER: I have noted it. 
Xhis is very serious. I am asking the 
Health Ministry to take note of it. 
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MR. SPEAKER: I have asked the 
Home Ministry to go into it. I know 
this is a very urgent problem for the 
public health. 
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MR. SPEAKER: You give me a full 
stat~ment giving all the facts. 

s:i.t ~r'f ~~~: ~~ ~ ;f 
cnTl~flf ~~ q)f Wfrmr ~ ( I 

8TQhT '4t{?ElQ: ~ ~ (1 
eft' ~ t'U:lJI'« q,~CII'''' : ~ ~ qtq 

h;;~~~ I ~ 9 ~ Cffi" 
lfTlIm (I ~ tn: df)lr~.1 ~ Cf)T 

~~~ I ~t;q)#~~T~ 
arn:~qfl~~~~ I 

MR. SPE.ft-_K~R: 1\1' ow, papers to be 
laid. 

12.09 brs. 
PAPERS LAID ON THE TABLE 

NOTIFICATIONS UNDER AIRCR.\.:FT ACT, 
ANNUAL REPORT AND ACCOUNTS OF 
INTERNATIONAL AIRPORTS AUTHORITY 

OF INDIA, ETC. 

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 

857 LS--9 

CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAiCAR): On behalf of 
Shri A. P. Sharma, I beg to lay on the 
'1'able:-

( 1) A copy each ot the follow-inC 
Notifications (Hindi and En,lish 
versions) under section 14A of the 
Aircraft Act, 1934:-

(i) The Aircraft (Third 
Amendment) Rules, 1980, pub-
lished in Notification Np'. ~R 
537 in Gazette Of India dated the 
10th May, 1980 together with an 
explanatory note. 

(ii) The Aircraft (Fourth 
Amendment) Rules, 1980, pub-
lished in Notification No. GSR 
578 in Gazette ot India dated th. 
24th May, 1980 together with an 
explanatory note. 

[Placed in Library. See No. LT-
954180]. 

(2) A COpy of the Annual Report 
(Hindi and English versions) of 
the International Airports Authori-
ty of India for the year 1978-79, 
under sub-section (2) of section 25 
of the International Airports Autho-
rity Act, 1971. 

(3) A copy of the Annual Ac-
counts (Hindi and English ver-
sions) of the International Airports 
Authority of India for the year 
ended 31st March, 1979 together 
with Audit Report thereon, under 
sub-section (4) of section 24 of the 
International Airports Authority 
Act, 1971. 

( 4) A COpy of the Review (Hindi 
and English versions) of the per-
formance of International Airports 
Authority of India for the year 
1978-79. 

(5) A statement (Hindi and 
English versions) showing reasons 
for delay in laying the Annual Re-
port and Accounts of the Inter ... 
national Airports Authority of India, 
for the year 1978-79, menti,.,ned at 
item (2) and (3) above. 


